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CENTRAL. ADMTHTSTRATTVE TRTRUNAL « PRINCTRAL RENCH

Sy O/ 0% /7004 ¢

Maw Deihd, this the 174h day of Febroary, 2004 -

Hon"blise Sh. Sarweshwar Jha, Member (A)
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Chander Pal, 370 3Sh, Sohan Pal
7. Sarod Kumar, 8/0 8h. Shwam Lal

3. Rajl Komar, $/0 Sh. Ral Pal
[ v
(411 are Parcsl Porters working at : .
Northern-Cantral Railway, Station Sukhabad,
. e nBnnlicants
(Ry Advocats Sh. Yogesh Sharma)

woE RS S

1. Union of Tndia through
The Secratary
Ministry of Railway
Rail Bhawan, Mew Dalhi.
7. The General Manager
Morth Cantral Railway, Allahabad.
%, The Divisional Railway Manager
North-Central Railway, a&llahabad.
.« Respondents

O R N F R IRAD

Sheri Sarweshwar Tha.,

Heard the id. counsel for the applicants (threa in

numbert who wers initially employed as Parcel Porters through

railway contractors at  the Qarious réilway stations of
Morthern Central Railway, Allahabad during the period from
19851995, Tt is turther observed that the applicants  have
sinas bhean  Transterred w.e,f . 1-4-2003 to North Central
Railway. . OCiting the decisions of the Hon'ble Supreme  Gourt
in Writ Petition MNo.385/200% and also The decision in  Writ
PBeatition ‘[Civilj, 1658/7003%, they have submitited that their
CARAS afe alsa similarly placéd aﬁd are accordingly  coveread
und@} tﬁé said decisions. They have tnrither submitited - that
their cases also éou)d be reterred to %h@ respondsnts  with
di}ﬁhtimns that they carry ont fresh snauiry as ordered in
the case of the applicants coversd in the said writ patitions
and the report thereon being acted upon as per the ontooms ot

&

fhe racanisite enauiry and The benetfit o
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regiilarisation/absorption on  the Basis of ' the servioces
rendarad by vThem to the Railwavs against their reauirements

of parcel handling which is of permanent and perennial nature

-

baing axtended to them.

P The facts of fhe case have been gone through and
particulariy the decisions of the Hon ble Suprems Court ip
the said Writ Petritions have alzo besn perussd and ih s
observed that the said decisions had envisaged directions
being given to The respondents, i.e., the Union ot Tndia and
Railway daAdministration for gcrut{nizing of  the records
alresady bplaced by The petitionsrs in the said Writ Petition
and also the records to bes placed by the respective
contractors and the Raillway administration and to discnss and
to deliberate with the parties and ultimately arrive at

conclusion in regard to the genuineness and anthenticity of

@ach and every claim for regularisation. The directions of

the Hon’'ble apax Court also envisaged such petitioners baing

given work as became available on perennial basis,

A Without going into the genuinsness and marit ot
fh& facts as submitted by the applicants in this 04 at  this
stage and keeping in view the facht that they have olaimed
that  their cases are covered under Tthe decisions of the
Hon “ble apsx Court as oited above, it is considersad that ends
of  justice will bs pet if this 04 is disposed of at  this
stage itself while hearing on the point of admission without
issuing notices to the respondents To considaer this 064 with
reterence to the records available and to ses whether the
facta as submitied by them are borne by their records and are
coverad under Tthe decisions as given by the Hon'bile  apex

Conrt, They are further directed to dispose of the matier by
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fasning  a reasoned and speaking order as per law within
this order,

i
manths  from the date of receint of a copy of

While bparting with this decision, it is made clsar That 1
have not expressad my mind on the merit of the case.

i Sarweshwar Tha) RN
Member [A)
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